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BEFORE THE HONOURABLE NATIONAL GREEN-TRIBUNAL

PRINCIPAL BENCH, FARIDKOT HOUSE COPERNICUS MARG NEW DELHI

PtN 110001.

ORIGINAL APPLICATION NO. 1308 OF 2024

Original Application No. I308 of 2024

Bijender Kumar
Uttrakhand Applicant

Versus

Uttarakhand Pollution Control Board & Ors.
Respondents

REJOIIIDERS IN REPLY OF RESPONDENTS NO 1 . BEHALF OF
APPLICAI{T

MOST RESPECTFTTLLY SHOTIETH: -

PAR;AWTSE REPLY ON REPLY OF RESPONDENT l.IN : -
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1. That the contention in para no 1 of respondent

are wrong and arbitrary and not acceptable hence

denied

The Contention in para

which already mentioned

of appfj-cant are same

in O.A

Submitted in O.A AND O.A NO 1308 /2024

2.ThaL the contentj-on in para no 2. respondents are

wrong and arbitrary and not acceptable hence denied

. The Contention in para of appficant are same

which already. Submitted in O.A AND O.A NO

1308 /2024

3.That the contention in para no 3 of respondent

are wrong and arbitrary and not acceptable hence

deni ed
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4. The Contention of para no 4. with sub para (a TO

i ) of respondent are wrong, unacceptable

arbitrary hence specifically and vehemently denied

,the contentj-on of applicant in this para mentioned

in this O A 1308 /2024 are same and the applj-cant

believes which mentioned in this para

5. That the contention in para no 5 of respondent

are wrong and arbJ-trary and not acceptable hence

denied .Submitted i-n O.A AND O.A NO 1308/2024

6. That the contention in para no 6 of respondent

are wrong and arbitrary and not acceptable hence

denied . The Contention of para no 3. with sub para

(a TO i ) of respondent are h/rong unacceptable

arbitrary hence specifically and vehemently denied

, the cont.entj-on of appf icant in this para mentioned

in this O A 13OB /2024 are same and the appficant
bel-ieve which mentioned in t.his para. The

Contention in para of appficant are same which

already. Submitted in O.A AND O.A NO 1308 /2024

1. That the contention in para no 1 of respondent

are wrong and arbitrary and not acceptable hence

denied . Submitted in O.A AND O.A NO 1308 /2024

B. That the contention in para no B of respondent

are wrong and arbitrary and not acceptable hence

denied .submitted in O.A AND O.A NO 1308/2024
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9. That the contention in para no 9 of respondent

are wrong and arbitrary and not acceptable hence

denied . The Contention of para no 3 . with sub para

(a TO i ) of respondent are wrong unacceptable

arbitrary hence specifically and vehemently denied

, the contention of appf j-cant in this para mentioned

in this O A 1308 /2024 are same and the applicant
bel-ieve which mentioned in this

10. That the contention in para no 10 of respondent

are wrong and arbitrary and not acceptable hence

denied .submitted in O.A AND O.A NO 1308/ZOZq.

ll.That the contention in para no 11 of respondent

are wrong and arbitrary and not acceptable hence

denied . The Contention of para no 3. with sub para

(a TO i ) of respondent are wrong unacceptable

arbitrary hence specifically and vehemently denied

, the contention of applicant in this para mentioned

in this O A 1308 /2024 are same and the applicant
believe which mentioned in this

12.That the contention in para no 12 of respondent

are wrong and arbitrary and not acceptable hence

deni- ed

13. That the contention in para no 13 of respondent

are wrong and arbitrary and not acceptable hence

denied .Submitted in O.A AND O.A NO 13OB /2024
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ST BJECT: "REJOINDERS IN REPLY OF RESPOIIDENTS NO 2 .

BEHAIF OF APPLICAI{T

MOST RESPECTFULLY SHOIIETH: -

PARJAWISE REPI.,Y ON REPI.,Y OF RESPONDENT 2 . IN

1. That the contention in para no 1 of

re spondent are wrong and arbitrary and not

acceptable hence denied

The Contention in para of 2 are wrong

, arbitrary hence denied. applicant contention

are same which already mentioned in oa
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2. That the contention in para

0

no 3. respondents

acceptable hence

6

are wrong

denied

are wrong

den i ed

and arbitrary and not

3. That the contention in para no4ofPrespondent
acceptable henceand arbitrary and not

4. The Contention of para no 5 with sub para (a TO

i ) of respondent are wrong, unacceptable

arbitrarlz hence specifically and vehemently denied

, the contention of appl j-cant in this para mentioned

in this O A 1308 /2024 are same and the appficant
believed which mentioned in this para.

5. That the contention in para

are wrong and arbitrary and not

denied

no 6 of respondent

acceptable hence

6. That the contention in .para no 1 . respondent are

wrong and arbitrary and not acceptable hence denied

.Sr-rbmitted in O.A AND O.A NO 1308/2024.

RE.'OINDERS
APPLICANT

IN REPI.,Y OF RESPOIIDENTS NO 3. BEHALF OF

MOST RESPECTFT'LLY SHOVIETH: -

PAR;AWISE REPLY ON REPLY OF RESPONDENT 3 IN
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1. That the contention in para no 1 of
respondent are wrong and arbitrary and not

acceptable hence denied

2. that the contention in para no 1 of respondent

are wrong and arbitrary and not acceptable

hence denied .Submitted in O.A AND O.A NO

1_308 /2024

3 "That the iontention in para no 2. respondent are wrong and

arbj-trary and not acceptable hence denied .Submitted in O.A AND

o.A NO r30B/2024

4. That the contention in para no 3 of respondent

are wrong and arbitrary and not acceptable hence

denied
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5 The Contention of para no 4. with sub para (a TO

i ) of respondent are wrong unacceptable arbitrary
hence specifically and vehement.Iy denj-ed ,the
contention of appficant in this para mentj-oned in
this O A 1308 /2024 are same and the appli-cant

bel-ieve which mentioned in this para

6 That the contention in para no 5 of respondent

are wrong and arbitrary and not acceptable hence

denied Submitt.ed in O.A AND O.A NO 13OB /2024

7.That the contention in para no 6 of respondent

are wrong and arbitrary and not acceptable hence

denied . The Contention of para no 3. with sub para

(a.TO i ) of respond.ent are wrong unacceptably

arbitrary hence specifically and vehemently denied

, the contention of applicant in this para mentioned.

in this O A 1308 /2024 are same and the applicant
bel-ieve which mentioned j-n this para. The

Contention in para of applicant are same which

already. Submitted in O.A AND O.A NO 1308/2024

8.That the contention in para no 1 of respondent

are wrong and arbitrary and not acceptable hence

deni ed

9. That the contention j-n para no B of respondent

a.re wrong and arbltrary and not acceptabl-e hence

denied . Submitted in O.A AND O.A NO 1308 /2024
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10. That the contention in para no 9 of respondent

are wrong and arbitrary and not acceptable hence

denied . The Contention of para no 3. with sub para

(a TO i ) of respondent are wrong unacceptabfe

arbitrary hence specifically and vehemently denied

, the contention of appficant in this para mentioned

in this O A 1308 /2024 are same and the appficant
believe which mentioned. in this

11.That the contentj-on in para no 10 of respondent

are wrong and arbitrary and not acceptable hence

denied .Submitted in O.A AND O.A NO 13OB /2024.

12. That the contention in para no 11 of respondent

are wrong and arbitrary and not acceptable hence

denied . The Contention of para no 3. with sub para

(a TO i ) of respondent are wrong unacceptabl-e

arbitrary hence speclfically and vehementl-y denied

, the contention of applicant in this para mentioned

in this O A 13OB /2024 are same and the appficant
bel-ieve which mentioned in this

13. That the contention in para no 12 of respondent

and not acceptable henceare wrong

denied

and arbit rary

14. That the contention in para no 13 of respondent

are wrong and arbitrary and not acceptabl-e hence

denied . Submitted in O.A AND O.A NO 1308 /2024
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RE.'OIIIDERS IN REPLY OF RESPOIIDENES NO 3 . BEITAI,F OF
APPLICAI{T

MOST RESPECTE'ULLY SHOIIETH: -

PARiAMSE REPLY ON REPLY OF RESPOIIDENT 3 IN : -
1. That the contention in para no 1 of
respondent are wrong and arbitrary and not

acceptable hence denied . The Contention of para

no 3. with sub para (a TO i ) of respondent

are wrong unacceptably arbitrary hence

specifically and vehemently denied , the

contention of appticant in this para mentioned

in this O A 1308 /2024 are same and the

applicant believes which mentj-oned in this
para. The Contention in para of applicant are

same which already. Submitted in O. A AND O. A

NO 1308 /2024

2 That the contention in para no 2 of

respondent are wrong and arbitrary and not

acceptable hence denied . Submitted in O. A AND

o.A NO 1308 /2024

s.That the contention in para no 3 of respondent

are wrong and arbitrary and not acceptable

hence denied
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Submitted in O.A AND O.A NO 1308/2024.

4. That the contention in para no 4 of

respondent are wrong and arbitrary and not

acceptable hence denied

RE.'OIIIDERS IN REPLY OF RESPOIIDENTS NO 5 . BEITAIIF OF

APPLICAI\TT

MOST RESPECTFTTLLY SHOIUETH: -
REPLY OF RESPONDENT IN

PARJAWISE REPLY ON

Submitted in O.A AND O.A NO 1308 /2024

1. That the contention in para no 2 . of

respondent are wrong and arbitrary and not

acceptabl-e hence denied

Submitted in O.A AND O.A NO '1308 /2024
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2. That the contention in para no 3 of respondent

are wrong and arbitrary and not acceptable hence

denied

3. The Contention of para no 4. with sub para (a TO

i ) of respondent are wrong unacceptable arbitrary
hence specifically and vehemently denied , the

contention of applicant in this para mentioned in
this O A 1308 /2024 are same and the applicant
bel- ieve whi ch mentioned in thi s para .

4.That the contention in para no 5 of respondent

are wrong and arbitrary and not acceptable hence

denied

Submitted in O.A AND O.A NO 1308 /2024

S.That the contention in para no 6 of respondent

are wrong and arbitrary and not acceptable hence

denied .The Contention of para no 3. with sub para

(a TO i ) of respondent are wrong/ unacceptable

arbitrary hence specifically and vehemently denied

, the contention of applicant in this para mentioned

in this O A 1308 /2024 are same and the appllcant
bel-ieved which mentioned in this para. The

Contention in para of applicant are same which

already. Submitted in O.A AND O.A NO 1308 /2024
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6.That the contention in para no 7 of respondent

are wrong and arbitrary and not acceptable hence

denied .Submitted in O.A AND O.A IJO 1308/2024

7 . That t.he contention in para no B of respondent

are wrong and arbi-trary and not acceptable hence

denied . Submitted in O.A AND O.A NO 1308 /2024

8. That the content j-on j-n para no 9 of respondent

are wrong and arbltrary and not acceptable hence

denied . The Contention of para no 3. with sub para

(a TO i ) of respondent are wrong unacceptabl-e

arbltrary hence specifically and vehemently denied

, the contention of applicant in this para mentioned

in this O A 1308 /2024 are same and the appli-cant

believe which mentioned in thls

9. That the contention j-n para no 10 of respondent

are wrong and arbitrary and not acceptable hence

denied

REiIOIIIDERS IN REPLY OF RESPONDENTS NO 4 . BEHAI.,F OF

APPLICANT

MOST RESPECTEULLY SHOT{ETH: -
REPLY OF RESPONDENT IN

PARAWISE REPLY ON

All Paras of respondent no 4 in reply are denied and NOC was

taken in arbitrary manner in respondent no 4 without compiling
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the rules and regulation and direction given by Honourable NGT

time to time for the land on Doob area as well as land which are in

question in O.A.A11 replies from respondent no lto 5 present

rejoinder being filed and should be considered with the O.A

contention and grounds and judgments on which applicant

relied with rules given at the time of N.O.C.

APPLICANT

THROUGH

rl-t

ADVOCATE N MAR RMA
\

ADVOCATE REMA RAINA

ADDRESS - 484 CHAMBERPATALIA HOUSE COURT

Place : New Delhi 110001.
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